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For the Applicant : Mr. Ankur Mittal, Adv.
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ORDER
Proxy counsel appearing for the corporate debtor states that there
is change in counsel and Vakalatnama is being filed today but the
arguing counsel is unwell seeks short time for arguments. This is
last chance given to the corporate debtor. No further adjournment

will be granted. List for hearing on 07.08.2019 at 02:30 PM.
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